LIR No. 4344/16
Raj Kumari Sharma vs M/s G4s Secure Solution India Pvt. Ltd.

29.08.2020

Present: Sh. Ajit Kumar Singh, AR for the workman through video
conference.

None for the management.

The matter was carlier fixed for 27.09.2020 for talk of
settlement, failing which for hearing (inal arguments.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the management
through video conference.

Accordingly, matter stands adjourned for 12.1 0.2020.:7@‘( oy Lanapu

Ahlmad of this court is directed to send the copy of this order
to the concerned official of District Court. Rouse-Avenue Court Complex,

New Delhi for uploading on the official website q’fDelxhi District Court.
{ ;
( A1 Fk | ;’{5 PiA
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LC No. 653/16
Ram Lal Ladwal vs M/s BSES Yamuna power Ltd.

29.08.2020

Present: None for the parties.
The matter was earlier fixed for 29.05.2020 for consideration

on the applications filed by the workman and also for filing the receipt of

the cost by the workman.

But the matter could not be taken up on that day. in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, matter stands adjourned for the same purpose and

for filing of the receipt of the cost on 26.11.2020.

Ahlmad of this court is directed to send the copy of this order

to the concerned official of District Court. Rouse Avenue Court Complex,

| website olf [_)f’:ihi District Court.
A NA /1,

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI

29.08.2020

New Delhi for uploading on the officia

|



LIR No. §721/16
pradeep Sharma vs Shakit Bhog Food Pvt. Ltd.

29.08.2020

Present: None for the parties.

[he matter was earlier fixed for 29.05.2020 for serving of the
ed. so. the

notice to the liquidator but the address of the liquidator is not filed. s

notice could not be issued.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the partics

through video conference.
Accordingly, matter stands adjourned for serving of notice to

the liquidator for the next date of hearing and also for his appearance The

workman is directed to file e.mail/address of the liquidator within 10 days
from today and on filing of the same, the notice to the liquidator is also
ordered to be issued through cmail. which are returnable on 22.12.2020

Ahlmad of this court is dirccted 1o send the copy of this order

fo the concerned official of District Court, Rouse Avenue Court Complex

New Delhi for uploading on the ofTicial \\-'chsilc: ui' D'elhi District Court

{PAWAI\/ KUMAR MATro)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELH|

25.08.2020



R No. 3822/16
nuanjeet kumar Clock No. 186252 vs M/s G4S Secure solutions India Pvt. Ltd.

29.08.2020
present:  None for the parties.

The matter was earlier fixed for 27.07.2020 for talk of
or hearing final arguments.

settlement, failing which
r could not be taken up on that day, in view of

But the matte

spreading of covid 19.
Today, no one has appearcd on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for the same purpose on

12.10.2020.
Ahimad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse Avenue Court Complex,

New Delhi for uploading on the official w E:bbllé of Delhi District Court.

f f .'7 .ég:a

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LCA No. 311/16
Niyamat Khan vs M/s J.S.R. Estate

29.08.2020

Present: None for the workman.

None for the management No.1.

None for the management No.2.

The matter was carlier fixed for 28.04.2020 for filing the fresh
address of the management no.2 and it’s service and also for filing of the
receipt of the cost imposed upon the workman,

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

In the interest of justice, another last and final opportunity is

granted to the workman to file fresh address/email address/mobile phone

number of the management No.2 alongwith complete set of documents and

on filing of the same, the notices are ordered to be issued to the

0.2. which are returnable on 23.12.2020.
{ is directed to send the copy of this order

use Avenue Court Complex,

management n
Ahlmad of this cour

to the concerned official of District Court. Ro

New Delhi for uploading on the ofticial website/of Delhi District Court,

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. B301/16
Dilbagh Singh vs M/s Triumph Motor- Khushi Traders

29.08.2020
Present: Sh.
conference.

None for the management.
Management is alrcady exparte,

The matter was earlier fixed for 28.04.2020 for service of the

Santosh Singh, AR for the workman through video

notice of the application filed by the workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
The notice issued to the management is not received back

According, fresh notice is ordercd to be issued to the management on filing

of email address/mobile phone number and copy of this application by the

workman within 10 days from today.
Notices to be issued to the management are returnable on

19.12.2020.
Ahlmad of this court is directed to send the copy of this order

. . . | 3
to the concerned official of District Court, Rouse A\Tenue Court Complex,

New Delhi for uploading on the official website of Dglh:l)\lst ct Court.

(4T A

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



Gopal
Vs M/s Richmondd Global School
29.08.2020
P ’
resent: None for the workman.
None for the management.
T » -
e he matter was earlier fixed for 28.04.2020 for talk of
ment, ili i i
failing which for filing reply and consideration on the

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19,

Today, no one has appeared on behalf of any of the parties

through video conference.

The matter was also fixed for 17.08.2020 for the evidence of
led to put

the workman. But the Ahlmad and the Assistant Ahlmad have fai
asked

the file before this court on 17.08.2020 and when this court has
Ahlmad and Assistant Ahlmad as to why file was not put before the court on

dated 17.08.2020, then, both of them failed to explain any good reason for
such lapse on their part. The Ahlmad and Assistant appear to be negligent

ons. They are not discharging their duties delige
h Sharma tried to befool this court by making lame

court that this Ahlmad is a delinquent
duty deligently and

ntly. At this stage, the

pers
Ahlmad Sh. Sures

excuse for his lapse. It appears (0 the
e one side, he does not discharge his
o the court. Ahlmad and Assistant Ahlmad
directed to not repeat

e this

person as on th

other side, he also tries to befool t
in vigilant in future and they are

are warned to rema
t up files of many €ases befor

such wrong in future, as they did not pu

court on the date already fixed.

"



.

Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order

o
to the concerned official of District Court, Rouse Avej:uc Court Complex,

i
New Delhi for uploading on the official website of D;:lhi‘ji\yom't,
- ,f'ﬂ __‘
(AL

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
/ 29.08.2020
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LIR No. 1976/17
Anita Devl vs M/s Richmondd Global School

29.08.2020
None for the workman.

None for the management.

The matter was earlier fixed for 98.04.2020 for talk of

Present:

settlement, failing which for filing reply and consideration on the

application filed by the workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19,
Today, no one has appeared on behalf of any of the parties

through video conference.
The matter was also fixed for 17.08.2020 for the evidence of

the workman. But the Ahlmad and the Assistant Ahlmad have failed to put
the file before this court on 17.08.2020 and when this court has asked
Ahlmad and Assistant Ahlmad as to why file was not put before the court on
dated 17.08.2020, then, both of them failed to explain any good reason for
such lapse on their part. The Ahlmad and Assistant appear to be negligent
ersons. They are not discharging their duties deligently. At this stage, the

p
Ahlmad Sh. Suresh Sharma tried to befool this court by making lame
mad is a delinquent

excuse for his lapse. It appears to the court that this Ahl
person as on the on¢ side, he does not discharge his duty deligently and
the court. Ahlmad and Assistant Ahlmad

other side, he also tries to befool to
ain vigilant in future and they are directed to not repeat
such wrong in future, as

they did not put up files of many cases before this
court on the date already fixed.

P//JA

are warned to rem



iy P

Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application

on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order
enue. Court Complex,

to the concerned official of District Court, Rouse A

New Delhi for uploading on the official website of D Lhi

-

(PAWAN KUMAR MATTO)

PRESIDING DFFICER:LABOUR COURT-IX
ROUSE-AVENUE COURTS,NEW DELHI
29.08.2020

e |
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LIR No. 1981/17

Ram Bhadur vs M/s Richmondd Global School
29.08.2020

Present: MNone for the workman.

None for the management.

The matter was earlier fixed for 28.04,2020 for talkk of
settlement, failing which for filing reply and consideration on the

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

The matter was also fixed for 17.08.2020 for the evidence of

the workman. But the Ahlmad and the Assistant Ahlmad have failed to put

the file before this court on 17.08.2020 and when this court has asked
Ahlmad and Assistant Ahlmad as to why
dated 17.08.2020, then, both of them fail
such lapse on their part. The Ahlmad and Assistant ap
re not discharging their duties deligently.
tried to befool this court by making lame

file was not put before the court on

ed to explain any good reason for

pear to be negligent

persons. They a At this stage, the

Ahlmad Sh. Suresh Sharma
the court that this Ahlmad is a delinquent

excuse for his lapse. It appears to
ntly and

side. he does not discharge his duty delige
t. Ahlmad and Assistant Ahlmad

are directed to not repeat

person as on the one
other side, he also tries to befool to the cour

gilant in future and they

are warned to remain vi
files of many cases before this

such wrong in future, as they did not put up

court on the date already fixed.

}



..

Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse gycuue Court Complex,
e

New Delhi for uploading on the official website of District Court.

K
[ # —=F

(PAWﬁN"KU MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 1985/17 -

Bishamber vs M/s Richmondd Global School
\

29.08.2020
Present: None for the workman.
None for the management.

The matter was earlier fixed for 28.04.2020 for talk of

settlement, failing which for filing reply and consideration on the

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

The matter was also fixed for 17.08.2020 for the evidence of
to put

the workman. But the Ahlmad and the Assistant Ahlmad have failed
the file before this court on 17.08.2020 and when this court has asked

Ahlmad and Assistan
dated 17.08.2020, then, both of
such lapse on their part. The Ahlmad a

ons. They are not discharging their duties delige
this court by making lame

t Ahlmad as to why file was not put before the court on
them failed to explain any good reason for
nd Assistant appear to be negligent
nily. At this stage, the

pers

Ahlmad Sh. Suresh Sharma tried to befool
e court that this Ahlmad is a delinquent

excuse for his lapse. It appears 10 th
the one side, he does not discharge his duty deligently and

| to the court. Ahlmad and Assistant Ahlmad
e directed to not repeat
e this

person as on

other side, he also tries to befoo
o remain vigilant in future and they ar

are warned t
yot put up files of many cases befor

such wrong in future, as they did 1
court on the date already fixed.

\\_/1,



iDen

matter stands adjourned for talk of settlement,

Accordingly,
consideration on the abovesaid application

failing which for filing reply and
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order
Court Complex,

to the concerned official of District Court, Rouse Av

New Delhi for uploading on the official website of DeJhi

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 1987/17 G
Shantl vs M/s Richmondd Global School

29.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 28.04.2020 for talk of
ing reply and consideration on the

settlement, failing which for fil

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
of the parties

Today, no one has appeared on behalf of any

through video conference.
17.08.2020 for the evidence of

ant Ahlmad have failed to put
asked

The matter was also fixed for

the workman. But the Ahlmad and the Assist

the file before this court on 17.08.2020 an
Ahlmad and As

dated 17.08.2020, then,
. The Ahlmad and Assistant appe

ng their duties deligently.
befool this court by
s Ahlmad s a delinquent

deligently and

d when this court has

sistant Ahlmad as to why file was not put before the court on

both of them failed to explain any good reason for

ar to be negligent
At this stage, the
making lame

such lapse on their pa
rsons. They are not dischargi
h. Suresh Sharma tried to
It appears 10 the court that thi
oes not discharge his duty
. Ahlmad and Assistant Ahlmad

cted to not repeat
re this

pe
Ahlmad S
excuse for his lapse.
n as on the one side, he d
o tries to befool to the cou
in future and they are dire
files of many cases befo

perso

other side, he als
warned to remain vigilant

are
ture, as they did not put up

such wrong in fu
court on the date already fixed.

—



iDen

matter stands adjourned for talk of settlement,

Accordingly,
consideration on the abovesaid application

failing which for filing reply and
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order
Court Complex,

to the concerned official of District Court, Rouse Av

New Delhi for uploading on the official website of DeJhi

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 1988/17 —i--

Sura) vs M/s Richmondd Global School

29.08.2020
Present: None for the workman.

None for the management.
The matter was ecarlier fixed for 28.04.2020 for talk of
settlement, failing which for filing reply and consideration on the

application filed by the workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
8.2020 for the evidence of

ave failed to put
ourt has asked
¢ court on

The matter was also fixed for 17.0
the workman. But the Ahlmad and the Assistant Ahlmad h
the file before this court on 17.08.2020 and when this ¢
Ahlmad and Assistant Ahlmad as to why file was not put before th

dated 17.08.2020, then, both of them failed to explain any good reaso
e Ahlmad and Assistant appear to be negligent

ir duties deligently. At this stage, the

n for

such lapse on their part. Th

persons. They are not discharging the
tried to befool this court by making lame

Ahlmad Sh. Suresh Sharma
elinquent

e. It appears to the court that this Ahlmad isa d

he does not discharge his duty deligently and
d Assistant Ahlmad

excuse for his laps

person as on the one side,
Iso tries to befool to the court. Ahlmad an

ture and they are directed to not repeat
many cases before this

other side, he a

are warned to remain vigilant in fu

such wrong in future, as they did not put up files of

court on the date already fixed.

v



.

Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order
to the concerned official of District Court, Rouse Av@e Court Complex,

New Delhi for uploading on the official website oj',ng i District Court.

O AL

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 1995/17 s

Shyam Lal vs M/s Richmondd Global School

29.08.2020

Present: None for the workman.

None for the management.

The matter was carlier fixed for 78.04,2020 for talk of
on the

settlement, failing which for filing reply and consideration

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today. no one has appeared on behalf of any of the parties

through video conference.
also fixed for 17.08.2020 for the evidence of
ant Ahlmad have failed to put

has asked

The mattcr was
ad and the Assist

the workman. But the Ahlm
and when this court

this court on 17.08.2020
o why file was not pul before the co

any good reason for

the file before
urt on

Ahlmad and Assistant Ahlmad as t
d 17.08.2020, then, both of them fail
on their part. The Ahlmad and Assist
ot discharging their duties delig
a tried to befool this courl by
ourt that this Ahlmad is a delinquent

is duty deligently and
ant Ahlmad

ed 1o explain

date
ant appear to be negligent

such lapse
persons. They are n
Ahlmad Sh. Suresh Sharm
r his lapse. It appears 10 the ¢
ne side. he does not discharge h
| to the court. Ahlmad and Assist
they are directed to not repeal
cases before this

ently. At this stage, the
making lame

excuse fo

person as on the 0
other side, he also tries to befoo
o remain vigilant in future and

are warned t
ey did not put up files of many

such wrong in future, as th
court on the date already fixed.

—
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Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application

on 20.01.2021 and for evidence of the workman on 19.05.2021

Ahlmad of this court is directed to send the copy of this order
to the concerned official of District Court, Rouse Avenue Court Complex,

New Delhi for uploading on the official website of D&lDDiSlﬁCt Court.

' —
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 1998/17 wade

Ganesh Lal vs M/s Richmondd Global School

29.08.2020

Present: None for the workman.

None for the management.

020 for talk of

o S r
v th

The matter was earlier fixed for 28.04.2
and consideration on the

settlement, failing which for filing reply

application filed by the workman.
that day, in view of

But the matter could not be taken up on

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
r the evidence of

have failed 10 put

g court has asked

The matter was also fixed for 17.08.2020 fo

the Ahimad and the Assistant Ahlmad

the workman. But
the file before this court on
Ahlmad and Assistant Ahlmad as !
2020, then, both of the
eir part. The Ahlmad an

17.08.2020 and when thi

o why file was not put before the court on

m failed to explain any good reason for
d Assistant appear to be

s deligently. At this stage, the

dated 17.08
such lapse on th
persons. They are not
Ahlmad Sh. Suresh Sharm
pse. It appears 10 th
ide, he does not disch
to the court. Ahlmad
d they arc directed

negligent

discharging their dutie
a tried to befool this cO
e court that this Ahlmad i
arge his duty deligently and
and Assistant Ahlmad

urt by making lame
excuse for his la s a delinquent

on as on the onc S

pers
e also tries tO befool

other side, h
to not repeat

n vigilant In future an
this

are warned 10 remal
d not put up files of

such wrong in future, as they di
dy fixed.

court on the date alrea

many cases before



.

Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order

o
to the concerned official of District Court, Rouse Avej:uc Court Complex,

i
New Delhi for uploading on the official website of D;:lhi‘ji\yom't,
- ,f'ﬂ __‘
(AL

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
/ 29.08.2020
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LIR No- 1999/17 e
2

Arun Kumar vs M/s Richmondd Global School
Y

29,08.2020

Present: None for the workman.

None for the management.

42020 for talk of

The matter was earlier fixed for 28.0
the

and consideration on

settlement, failing which for filing reply

application filed by the workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19.

n behalf of any of the parties

Today, no one has appeared 0

through video conference.
the evidence of

¢ failed to put
urt has asked

the court o

fixed for 17.08.2020 for

The matter was also
1e Assistant Ahimad hav

an. But the Ahlmad and tl

the workm
2.2020 and when this €O

the file befo

Ahlmad and Ass

dated 17.08.2020. then, both
rt. The Ahlmad

ging their dutics delige
d to befool (his court by
¢ that this Ahlmad is 2
his duty deligently and

re this court on 17.0
as not put before

good reason for

-

{stant Ahlmad as 10 why file w
of them failed to explain any
and Assistant appeat to be negh

ntly. At this stage the
making lame

delinquent

gent

such lapse on their pa
s. They are not dischar

person
Suresh Sharma {rie

Ahlmad Sh.
excuse for his laps
as on the one side,
so tries 10 befool to tt
ilant in future and they

e. It appears 10 the cour
he does not discharge

1e court. Ahlmad an
are directed to not repeat

person
d Assistant Ahlmad

other side, he al
arned to remain vig

are W
ture, as they did not

such wrong in fu
court on the date already fixed.

put up files of many cases pefore this

\R_
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Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application

on 20.01.2021 and for evidence of the workman on 19.05.2021

Ahlmad of this court is directed to send the copy of this order
to the concerned official of District Court, Rouse Avenue Court Complex,

New Delhi for uploading on the official website of D&lDDiSlﬁCt Court.

' —
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 2000/17 “aee

Ankit vs M/s Richmondd Global School

29.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 28.04.2020 for talk of

settlement, failing which for filing reply and consideration on the

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

8.2020 for the evidence of

himad have failed to put
has asked

The matter was also fixed for 17.0

the workman. But the Ahlmad and the Assistant A
8.2020 and when this court

the file before this court on 17.0
put before the court on

Ahlmad and Assistant Ahlmad as to why file was not

2020, then, both of them failed to explain any good reason for

ar to be neghgent

At this stage, the

dated 17.08
such lapse on the
persons. They are not
Ahlmad Sh. Suresh Sharm

e for his lapse. It appears 10 the ¢
one side, he does nol disch
efool to the court. Ahlmad and
re and they are directed to not

ir part. The Ahlmad and Assistant appe
discharging their duties deligently.
a tried to befool this court by making lame
ourt that this Ahlmad is a delinquent
arge his duty deligently and
Assistant Ahlmad

excus
person as on the

other side, he also tries to b
repeat

arned to remain vigilant in futu

are wW
re, as they did not put up files

such wrong in futu
court on the date already fixed.

\K

of many cases before this
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Accordingly, matter stands adjourned for talk of settlement,

failing which for filing reply and consideration on the abovesaid application

on 20.01.2021 and for evidence of the workman on 19 05.2021.

o send the copy of this order

Ahlmad of this court is directed t
Court Complex,

of District Court, Rouse Ay enﬁf.
ial website of QL:/h/D:stnct Court.

New Delhi for uploading on the offic

(P AWAN KUMAR ATTO)
PRESIDING OFFICER: :LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020

to the concerned official



LIR No. 2001/17 e

Rohit Kumar vs M/s Richmondd Global School
29.08.2020

Present: None for the workman,

None for the management.

The matier was earlier fixed for 28.04.2020 for talk of
settlement, failing which for filing reply and consideration on the

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

The matter was also fixed for 17.08.2020 for the evidence of
the workman. But the Ahlimad and the Assistant Ahlmad have failed to put
the file before this court on 17.08.2020 and when this court has asked
Ahlmad and Assistant Ahlmad as to why file was not put before the court on
dated 17.08.2020, then, both of them failed to explain any good reason for
such lapse on their part. The Ahlmad and Assistant appear to be negligent
persons. They are not discharging their duties deligently. At this stage, the
Ahlmad Sh. Suresh Sharma tried to befool this court by making lame
excuse for his lapse. It appears to the court that this Ahlmad is a delinquent
person as on the one side, he does not discharge his duty deligently and
other side, he also tries to befool to the court. Ahlmad and Assistant Ahlmad
are warned to remain vigilant in future and they arc directed to not repeat

such wrong in future, as they did not put up files of many cases before this

court on the date already fixed.

e —



iy P

Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application

on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order
enue. Court Complex,

to the concerned official of District Court, Rouse A

New Delhi for uploading on the official website of D Lhi

-

(PAWAN KUMAR MATTO)

PRESIDING DFFICER:LABOUR COURT-IX
ROUSE-AVENUE COURTS,NEW DELHI
29.08.2020

e |
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LIR No. 2002/17 e-1--

Mewa Lal vs M/s Richmondd Global School
O

29.08.2020
Present: None for the workman,

None for the management

. The matter was earlier fixed for 28.04.2020 for talk of
settlement, failing which for filing reply and consideration on the

application filed by the workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19,

Today, no one has appeared on behalf of any of the parties

through video conference.

The matter was also fixed for 17.08.2020 for the evidence of

the workman. But the Ahlmad and the Assistant Ahlmad have failed to put
the file before this court on 17.08.2020 and when this court has asked
file was not put before the court on

Ahlmad and Assistant Ahlmad as to why
reason for

dated 17.08.2020, then, both of them failed to explain any good
n their part. The Ahlmad and Assistant appear to be negligent

such lapse o
ot discharging their duties deligently. At this stage, the

persons. They are n
Ahlmad Sh. Suresh Sharm
excuse for his lapse. It appears (0 the
person as on the one side, he does not dischar

he also tries to befool to the court. Ahlmad and As
ilant in future and they are directed to not repeat

put up files of many cases before this

a tried to befool this court by making lame
court that this Ahlmad is a delinquent
ge his duty deligently and
other side, sistant Ahlmad
are warned to remain Vvig

such wrong in future, as they did not

court on the date already fixed.
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Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order
to the concerned official of District Court, Rouse Averfu'e Court Complex,
|

New Delhi for uploading on the official website of Delbi Pistrict Court.

: /,---'/;,f'/"
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
' 29.08.2020



I.IR ND- 2858,17 e l--

Ram Ra) vs M/s Richmondd Global Scho
29.08.2020 )

Present: None for the workman,

None for the management.

T F
» he matter was earlier fixed for 28.04.2020 for talk of
E Tk "
ement, failing which for filing reply and consideration on the

application filed by the workman.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
The matter was also fixed for 17.08.2020 for the evidence of

the workman. But the Ahlmad and the Assistant Ahlmad have failed to put

the file before this court on 17.08.2020 and when this court has asked

Ahlmad and Assistant Ahlmad as to why file was not put before the court on

dated 17.08.2020, then, both of them failed to explain any good reason for
their part. The Ahlmad and Assistant appear to be negligent

such lapse on
ischarging their duties deligently. At this stage, the

persons. They are not d
Ahlmad Sh. Suresh Sharma tried to befool this court by making lame

excuse for his lapse. It appears 10 the court that this Ahlmad is a delinquent
n the one side, he does not discharge his duty deligently and

other side, he also tries to befool to the court. Ahlmad and Assistant Ahlmad
y are directed to not repeat

are warned to remain vigilant in future and the
such wrong in future, as they did not put up files of many cases before this

person as 0

court on the date already fixed.

T
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Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application

on 20.01.2021 and for evidence of the workman on 19.05.2021

Ahlmad of this court is directed to send the copy of this order
to the concerned official of District Court, Rouse Avenue Court Complex,

New Delhi for uploading on the official website of D&lDDiSlﬁCt Court.

' —
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR N
0. 3214517 e

Su
nita Sainj vg M/s Rich
29.08.2020 "

Present:

ondd Globg| School

None for the workman

N
one for the management

The matt
er was earlier fix
ed
settlement, failing which e i for 28.04.2020 for talk of

application filed by the workman

li :
ng reply and consideration on the

But the matter coul
; d not be taken up on th Bt
spreading of covid 19. p on that day, in view of

Today, no one has appeared on behalf of any of the parties

through video conference.

The matter was also fixed for 17.08.2020 for the evidence of

the workman. But the Ahlmad and the Assistant Ahlmad have failed to put
the file before this court on 17.08.2020 and when this court has asked
Ahlmad and Assistant Ahlmad as to why file was not put before the court on
dated 17.08.2020, then, both of them failed to explain any good reason for
eir part. The Ahlmad and Assistant appear to be negligent
not discharging their duties deligently. At this stage, the
d 1o befool this court by making lame
t this Ahlmad is a delinquent
duty deligently and
ant Ahlmad

such lapse on th
persons. They arc
Ahlmad Sh. Suresh Sharma trie
excuse for his lapse. It appears to the court tha
n as on the one side, he does not discharge his
o tries to befool to the court. Ahlmad and Assist
n future and they are directed to not repeat

perso
other side, he als
are warned to remain vigilant |

such wrong in future, as they did not put up files of many cases before this

court on the date already fixed.
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Accordingly, matter stands adjourned for talk of settlement,
failing which for filing reply and consideration on the abovesaid application
on 20.01.2021 and for evidence of the workman on 19.05.2021.

Ahlmad of this court is directed to send the copy of this order

o
to the concerned official of District Court, Rouse Avej:uc Court Complex,

i
New Delhi for uploading on the official website of D;:lhi‘ji\yom't,
- ,f'ﬂ __‘
(AL

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
/ 29.08.2020



LIR No. 1700/19
vikash vs M/s Kailashpati Electronics

29.08.2020

Present: None for the parties.

The matter was carlier fixed for 28.04.2020 for filing of the
fresh address of the management and also for it's service. But the workman
has failed to file fresh address of the management, 5o, the notice could not

be issued.
The matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appearcd on behalf of any of the parties

through video conference.
Workman is directed to file fresh address. e.mail address,

mobile phone number of the management and complete set of documents

within 10 days from today and on filing of the same, the notices are also
ordered to be issued to thc management through email and whatsapps,
which are returnable on 07.01.2021.

Ahlmad of this court is directed to send the copy of this order
renye Court Complex,

to the concerned official of District Court, Rouse
elbi District Court.

T Ytk
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI

29.08.2020

New Delhi for uploading on the official website of



LIR No. 1701/19
Randhir Srivastava vs M/s Kailashpati Electronics

29.08.2020

Present: None for the parties.

The matter was earlier fixed for 78.04.2020 for filing of the

fresh address of the management and also for it’s service. But the workman

has failed to file fresh address of the management, so, the notice could not

be issued.
ay, in view of

The matter could not be taken up on that d

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Workman is directed to file fresh address, e.mail address,

phone number of the management and complete set of documents

mobile
m today and on filing of the same, the notices are also

within 10 days fro
ordered to be issued to the management through email and whatsapps,

which are returnable on 07.01.2021.
Ahlmad of this court is directed to send tpg copy of this order

to the concerned official of District Court, Rouse Avénuc \Court Complex,
New Delhi for uploading on the official website of [..'__)_r.;ljllj-_{)fislrict Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 631/18
Inder Singh vs M/s Shiv Shakti (Engg.) Works through its Proprietor Sh. Brahm

Dev Prasad

29.08.2020

Present: None for the parties.

The matter is fixed for today for filing of rejoinder and for

framing of issues.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter stands adjourned for 23.10.2020 for filing

of rejoinder and for framing of issues.
Ahlmad of this court is directed to send the copy of this order

to the concerned official of District Court, Rouse Avenue Court Complex,

New Delhi for uploading on the official website of Delh1 District Court.

<L

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
29.08.2020



LIR No. 5171/16
Ms Pushpa vs. Inchanting Beauty Parlour

29.08.2020

Present: None for the parties.

The matter was carlier fixed for 77.07.2020 for evidence of the

workwoman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workwoman on 15.05.2021. Workwoman is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the management or it’s AR in similar
manner.

Ahlmad is directed to send the copy this order to the
concerned official of District Court, RADC for uplj;ading on the official

website of the District Court. (f {,/\W
(PAWAK KUMAR MATTO)

Presiding Officer Labour Court-IX
Rotise Avenue Courts/New Delhi
29.08.2020



.,

LID No. 621/16
Mukesh Kumar vs. M/s P.K.Scan Graphics

29.08.2020

Present: Sh. Santosh Singh, AR for the workman through video

conference.
Nane {or the management.
Sh. Kamal Khurana, Advocate for the witness from UCO

Bank. Lawrence Road Branch, Delhi.

The matter was earlier fixed for 28.04.2020 for evidence of the
workman. Since, carlier, the witness (WW2) from Bank of Baroda had
appeared and produced the record with over writing and on asking about the
over writing, he had told that Sh. Bijender Singh. Chicf Manager of the said
Branch of the Bank would tell about {he same. so. his examination in chief

and Sh. Bijender Singh, Chief Manager of the said Branch of
scermed officer from the UCO Bank

was deferred

the Bank was called upon and since, cot

also did not appcar on 01.11 2019, despite of service of notice, so, he was

able warrants in the sum of Rs. 2,000/-.
UCO Bank is received

ordered to be summoned with bail

The bailable warrants issucd against witness ol the
back with the report served.

The matter could not be taken up on 28.04.2020, in view of

spreading of covid 19.

Today. Sh. Kamal Khurana has appeared on behalf of the

witness from the UCO Bank and submitted that witness would appear in the

court on the next date of hearing alongwith the record.

Accordingly, the matter stands adjourned for the evidence of

the workman on 18.05.2021. Workman is directed to file PF for summoning

the witnesses.

A



s sua

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

(PAV ANKUMAR MATTO)
Presiding Officer l.abour Court-IX
Rouse Avenue Courts/New Delhi

29.08.2020

website of the District Court.



LIR No. 2343/16
Chhote Lal vs. M/s Presidium School P.R, Carrier Enterprises

29.08.2020

Present: None for the workman,
None for the management No.1.
Management No.2 is already exparte.

The matter was earlier fixed for 27.07.2020 for cross
examination of the workman and also for payment of cost of Rs. 5.000/- by
the management no.l to the workman. But the matter could not be taken up
on that day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose
on 22.05.2021.
Ahlmad is directed to send the copy_\g\f this order to the
concerned official of District Court, RADC for u logﬁing on the official

website of the District Court. (,,.-';'/ S 4

(PAWAN KUMAR MATTO
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 2345/16
Dinesh vs. M/s Presidium School P.R. Carrier Enterprises

29.08.2020

Present: None for the workman.
None for the management No. 1.
Management No.2 is already exparte.

The matter was earlier fixed for 27.07.2020 for cross
examination of the workman. But the matter could not be taken up on that
day, in view of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the same purpose
on 22.05.2021.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for u 'dé_dﬂ‘lﬂ on the official

ya ﬂtémﬂ

(PAWAN KUMAR MATTO}
Presiding Oflicer Labour Court-1X
Rouse Avenue Courts/New Delhi

29.08.2020

website of the District Court.



LIR No. 2307/16
Mahesh Pandey vs. M/s Vijay Laxmi Steel

29.08.2020

Present: None for the parties.

The matter was earlier fixed for 26.06.2020 for the cross

examination of the workman. But the matter could not be taken up on that

day, in view of spreading of covid 19.
Today, no one has appcared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 22.05.2021.
Ahlmad is directed to send the copy of this order to the

of District Court, RADC for uploading on the official

(PAWAN KUMAR MATTO)
Presidirig Officer Labour Court-1X
Roube Avenue Courts/New Delhi
29.08.2020

concerned official
website of the District Court.




LIR No. 7737/16

Abdul Kyum vs. M/s J.D. Centre of Artist

29.08.2020

Present: None for the workman.
Sh. Devesh Ratan, AR for the management through videg
conference.

The matter was earlier fixed for 28.05.2020 for the evidence of
the workman. But the matter could not be taken up on that day,
spreading of covid 19,

in view of

Today, no one has appeared on behalf of the workman through
video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 24.05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thercof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this~ order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court. = 7 ,
(A

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 8128/16
Nanhe Lal vs. M/s Mahavir Steel & Co.

29.08.2020

Present: None for the workman.
Sh. Santosh Singh, AR for the management through video
conference.

The matter was earlier fixed for 29.05.2020 for evidence of the
workman and also for production of the document by the management in
compliance of the order dated 30.11.2018. But the matter could not be taken

up on that day, in view of spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
The Ld. AR for the management has submitted that he will

produce the documents on the resumption of the normal court.

Accordingly, the matter stands adjourned for the evidence of

the workman and also for production on document by the management on

25.05.2021.
Ahlmad is directed to send the copy _Q[" this order to the

concerned official of District Court, RADC for Sploading on the official

website of the District Court, ] /
(O a

(PAWAN KUMAR MATTO)
Presidinig Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

29.08.2020



LIR No. 8667/16
Nirmala vs. M/s RMX Joss

29.08.2020

Present:  None for the workwoman.
Management is already exparte.

Sh. Puneet Saini, AR for the management through video

conference.

The matter was earlier fixed for 26.06.2020 for exparte
evidence of the workwoman. But the matter could not be taken up on that
day, in view of spreading of covid 19.

Today, no one has appeared on behalf of the workwoman
through video conference.

Ld. AR for the management has appeared through video
conference but the management is alrcady exparte in the present case.

Accordingly, the matter stands adjourned for the exparte
evidence of the workwoman on 24.05.2021.

Ahlmad is directed to send the copy/(of this order to the
concerned official of District Court, RADC for uplmdmg on the official

website of the District Court.
; Lt)éé*o

(PAWAN KUMAR MATT 0)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 8646/16
Shahbuddin vs. M/s R.S. Industries

29.08.2020

Present:  None for the parties,

The matter was earlier fixed for 27.04.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Since, the matter was received by way of transfer, so, the court
notices were ordered to be issued to the parties, as no one had appeared on

the last of hearing in the court.

The court notice issued to the workman received back with the

report unserved as the workman is not residing on the address as available

on the record.

Court notice issued to the management is received back with

the report served.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the appearance of
the parties and for the evidence of the workman on 24.05.2021.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for qplojrding on the official

website of the District Court,
\ﬁji&

(PAWAN KUMAR MATTO)
Premdmg Officer Labout Court-IX

Rouse Avenue Courts/New Delhi
29.08.2020

-



LIR No. 9111/16
Radhey Shayam vs. M/s GDK Jewels Pvt. Ltd.

29.08.2020

Present: Sh. Tribhuvan, AR for the workman through video conference.
None for the management.
Management is already exparte.

The matter was earlier fixed for 28.05.2020 for exparte
evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19.
Today, Ld. AR for the workman has appeared through video

conference and secks adjournment.
Accordingly, the matter stands adjourned for the exparte

evidence of the workman on 25.05.2021.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uplgading on the official

-

Tt

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020

is order to the

website of the District Court.



LIR No. 9248/16
Brijkishore vs. M/s Sonu Exim Pvt. Ltd.

29.08.2020

Present: None for the workman.

Sh. Risala Ariyana, AR for the management through video
conference,
The matter was earlier fixed for 27.04.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the evidence of

the workman on 27.05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for upl@g on the official
website of the District Court, o

>,
RIS A
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 9694/16
Jai Prakash Jha vs. M/s Supreme Infrastructure India Ltd.

29.08.2020

Present: None for the workman.
None for the management.

Defence of the management already struck off.

The matter was earlier fixed for 26.06.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the workman on 27.05.2021.
Ahlmad is directed to send the copy ,of this order to the
concerned official of District Court, RADC for up{c-admg on the official

website of the District Court. yfz éf{

(PAWAN KUMAR MA'I"I'O)
Presiding Oflicer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 1640/ 17
Shabir vs. M/s Shri Vijay Laxmi Steel

29 09%.20520)

Present:  Nome for the workman.
Management already exparte.
The matter was earlier fixed for 27.07.2020 for cxparte

evidence of the workman. But the matter could not be taken up on that day,

s wiew of spreading of covid 19,

Today, no one has appeared on behalf of the workman through

viden conference.
Accordingly,
evidence of the workrman on 27.05.2021.

Ahlmad is directed to send the copy of this order to the
for };ﬁibading on the official

the matter stands adjourned for the exparte

comeemed official of District Court, RADC

webnite of the District Court. / '
/7 b

(PAWAN KU MAR MATTO)
presiding Officer [.abour Court-IX
Rouse Avenuc Courts/New Delhi
29.08.2020



LIR No. 3060/17
Geeta Devi vs. M/s Balaji Footwears

29.08.2020

Present: None for the workwoman.
Management is already exparte.

The matter was earlier fixed for 28.05.2020 for evidence of the

workwoman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workwoman

through video conference.
Accordingly, the matter stands adjourned for the exparte

evidence of the workwoman on 28.05.2021.
Ahlmad is directed to send the copg-?f this order to the

concerned official of District Court, RADC for uploading on the official

ot C ol o b AR
website of the District Court. ( /‘if dﬁ?{#ﬂt}

(PAWAN KUMAR MATTO)
Presiding Ofticer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020



L!R No. 3870/18
Vivekanand Singh vs. M/s Raj Engineering Industries

29.08.2020

Present:  None for the workman.
Management is already exparte.

The matter was earlier fixed for 28.04.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the exparte

evidence of the workman ofl 28.05.2021.
Ahlmad 1s directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. 7ot
T [y ilpe
(PAWAN KUMAR MATTO)
Presiding OfTicer Labour Court-IN
Rouse Avenue Courts/New Delhn
29.08.2020



LIR No. 1923/18
Suraj Yadav vs. M/s TNT Low (PE)

29.08.2020

Present: Sh. Tribhuvan, proxy AR for the workman.
None for the management No.l. (management no.l 1s already

exparte).
None for the management No.2.

The matter is fixed for today for the ev idence of the workman.

Today, the proxy AR for the workman has appeared and seeks
adjournment.

Accordingly. the matter stands adjourned for the evidence of
the workman on 27.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management No.2 or it’s AR in similar

manner.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for u lnzaing on the official

website of the District Court.

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020



LID No. 4099/18
Kanta Prasad vs. M/s Sunil & Sudhir of M/s Badshah Steels

29.08.2020

None for the workman.

Present:
None for the management.

The matter was carlier fixed for 29.05.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 1 9.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the workman on 29 .05.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy-e{ this order to the
concerned official of District Court, RADC for u loardmg on the official

(PAWAN. KUMAR MATI"O)
Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
29.08.2020

website of the District Court. (




LIR No. 4221/18
Krishan Lal vs. M/s Super ADS

29.08.2020

Present: Sh. Pulkit Manuja, AR for the workman through video
conference.
None for the management.

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of the management

through video conference.
1.d. AR for the workman has appeared through video

conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 79.05.2021. Workman is directed to file affidavits of all the

witnesses in the court one weck prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for up@ing on the official
7

website of the District Court.

LG
(PAWANKUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020

—_—



LID No. 52/19
Jltendt?r Kumar vs. Sh. Vinit Jain, Director of M/s Vardhman Air
conditioner (P) Lid. (AC Factory)

29.08.2020

Present: Sh. Santosh Singh, AR for the workman through video
conference.

None for the management.
The matter was earlier fixed for 79.05.2020 for cross-

examination of the WW1 and also for the payment of cost of Rs. 5.000/- by

the management to the workman. But the matter could not be taken up on

that day, in view of spreading of covid 19.

Today. no one has appeared on behalf of the management

through video conference.

Accordingly,
52021. Workman is directed to file affidavits of all the

the matter stands adjourned for the evidence of

the workman on 28.0

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.
' ot:] this order to the

Ahlmad is directed to send the co

lo/ading on the official
website of the District Court. / 7,“ :
(PAW{;N KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020

—wr



LIR No. 496/16
Suresh Kumar Yadav vs. Madhu Chawla Design Trend

29.08.2020

Present: None for the parties.

The matter was earlier fixed for 28.04.2020 for evidence of the
management and also for payment of cost of Rs. 5000/- by the management
to the workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management On 73.03.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
orkman or his AR in similar mannet.

supply advance copies thereof to the W
Ahlmad is directed to send the copx\of this order to the
|!

concerned official of District Court, RADC for 1jipl9ading on the official

!

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020

t"



LID No. 635/16
Rakesh Kumar vs. Vikas Bharti Public School

29.08.2020

Present: None for the parties.

The matter was earlier fixed for 27.07.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 23.03.2021. Management is directed to file affidavits of
all the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the LRs of the deceased workman or their
AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplo}ldié on the official

website of the District Court. S
/,/@m

(PAWANKUMAR MATTO)
Prcsidi11g-‘()ﬂ'nc¢:1‘ Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 8366/16
Mantu Kumar vs. Vikas Bharti Public School

29.08.2020

Present: None for the workman.

Sh. Jatin Rana. AR for the management.

The matter is fixed for today for the further cross examination
of MW 1 and also for production of documents by MW1.

Today, no one has appeared on behalf of the workman through
video conference.

1.d. AR for the management seeks adjournment.

Accordingly, the matler stands adjourned for the same purpose
on 30.03.2021.

Ahlmad is directed to send the coFy—ﬁ{ this order to the

concerned official of District Court, RADC for uplodding on the official

i g

website of the District Court. <j %C\'\ Zt%

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020



LID No. 883/16
Jevinder Pal vs. M/s Sagar International India

29.08.2020

Present: None for the parties.

The matter was earlier fixed for 28.04.2021 for evidence of the
management. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourncd for the evidence of
the management on 15.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy ~of-this order to the

concerned official of District Court, RADC for uég;.dlng on the official

website of the District Court. (” k//tﬁ &

(I’AWAN"KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 280/17
Harvansh Prasad vs. M/s Sagar International India

29.08.2020

Present:  None for the parties.

The matter was carlier fixed for 28.04.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 29.04.2021. Management is directed to file affidavits of
the witnesses in the court one weck prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for yploading on the official

website of the District Court. ( /

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 2583/17
Sanjay Sharma vs. Sunny Enterprises

29.08.2020

Present: None for the parties.

The matter was earlier fixed for 29.05.2021 for evidence of the
management. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 29.04.2021. Management is directed to file affidavits of
all the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the COI' of| this order to the

concerned official of District Court, RADC for loaﬂmg on the official

website of the District Court. / ﬂ,} ; /

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020



LID No. 114/16
Rajendra Kumar vs. Bal Vikas Public School

29.08.2020

Present:  None for the parties.

The matter was earlier fixed for 28.04.2020 for filing reply and
consideration on the application filed by LRs of the deceased workman to
implead them in the present case.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for 23.12.2020 for the

same purpose.
Ahlmad is directed to send the copy

concerned official of District Court, RADC for uplpading on the official

website of the District Court. oy
T Yl

(PAWAN. TMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

29.08.2020

is order to the




LIR No. 2794/16
Chanderdev vs. Sueprchemfab Engg. Consultants
Pvt. Ltd. Technochem Engineers

29.08.2020

Present:  None for the parties.

The matter was earlier fixed for 28.04.2020 for consideration
on the application for impleading the LRs of the deceased workman.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the same purpose
on 23.12.2020.

Ahlmad is directed to send the copy © order to the

b

concerned official of District Court, RADC for upIoa on the official

website of the District Court.
Ok

(PAWAN KUMAR MA’]_‘_T‘O)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
29.08.2020



LIR No. 1898/17
Ram Bahadur vs. Jain Metal & Steel India

29.08.2020

Present:  None for the parties.

The matter was carlier fixed for 27.04.2020 for filing reply and
consideration on the application filed by the workman, vide which
workman has sought direction for the management to produce certain

documents.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the same purpose
on 13.01.2021.

Ahlmad is directed to send the copfy'-qf this order to the

concerned official of District Court, RADC for uploading on the official

I

] .. - /

website of the District Court. T
Lol =7

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

29.08.2020



LID No. 374/19
Ajay vs. M/s Hi-Tek Syndicate

29.08.2020

Present; Sh. Ajit Kumar Singh, AR for the workman through video
conference.

None for the management.

The matter is fixed for today for consideration on the
application filed by the workman, vide which workman has sought direction

for the management to produce certain documents and also for the evidence

of the workman.

Today, no one has appeared on behalf of the management

through video conference.

Accordingly, the matter stands adjourned for consideration on
the said application on 14.01.2021 and for the evidence of the workman on
21.05.2021. The Ld. AR for the workman has apprised to the court that the
copy of the affidavit of the workman has already been sent to the
management.

Ahlmad is directed to send the copy o;F ﬂuf order to the
concerned official of District Court, RADC for upioa#ing‘ on the official

website of the District Court. _ {"_"/Q 1
{ /\ g

(PAWAN KUMAR MATTO)
Presiding OfTicer Labour Court-IX
Rouse Avenue Courts/New Delhi
29.08.2020



LID No. 375/19
M/s Hi-Tek Syndicate

Kuldeep vs.
29.08.2020
Present: ~ Workman with AR Sh. Ajit Kumar Singh, through video
conference.
None for the management.
ration on the
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Presiding Officer

Rouse Avenue Courts
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LIR No. 4222/18
Laxmi Devi vs. M/s Girdhar International

29.08.2020

Present: None for the workwoman.
Sh. Raj Rishi, AR for the management through video
conference.

The matter was earlier fixed for 28.04.2020 for filing reply and

consideration on both the applications.

But the matter could not be taken up on that day, in view of

spreading of covid 19,

Today, no one has appeared on behalf of the workwoman

through video conference.

Accordingly,
aid application and also for fi

the matter stands adjourned for filing replies and

consideration on the s ling of rejoinder and for

framing of issues on 13.01.2021.
Ahlmad is directed to send the copy eof-this order to the
r upl ad.ifig on the official

-~ For A .
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

29.08.2020

concerned official of District Court, RADC fo

website of the District Court.



LIR No. 4441/16
Veer Bahadur Rao vs. Rajpal Polytax Pvt. Ltd.

29.08.2020

Present:  None for the parties.
The matter is fixed for today for hearing final arguments.
But today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 09.11 .2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for Tﬁlﬁ)ding on the official

website of the District Court.

(PAWA
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

29.08.2020



=

LIR No. 6380/16

Smt. Saroj vs. The Chief District Medical Officer North West & 0
IS.

29.08.2020

Present: None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 14.01.2021.

Ahlmad is directed to send the copy pf-this order to the
concerned official of District Court, RADC for uplﬁﬁffjiﬂg on the official

y 5 ....»y" =
website of the District Court. < /’ //K U@ 7

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

29.08.2020




LIR No. 3507/16

Sandeep Kum
_ ar Sh ;
Ktiie Co. arma (@ Sanjay Sharma Ram Sagar vs. Ms C

* operative

29.08.2020

Present: None for the workman.
None for the management.

The matter is fixed for today for hearing final arguments

through video conference.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no onc has

appeared on behalf of any of the parties

gh video conference.

Accurdingly, t

throu
he matter stands adjourned for hearing final

Ahlmad is directed to send the corpympf this order to the

of District Court, RADC for;'luplt’iading on

trict Court. A Y
siri //ﬁ?:‘}‘bqﬁ

KUMAR MATTO)
our C ourt-1X
New Delhi

the official

(PAWAN
Presiding Officer Lab
Rouse Avenuc Courts
29.08.2020



